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JUDGEMENT (ORAL)

(By Hon'ble Mr, Justice U.S. Malirrath,
Chairman)

The petitioner having continued in the premises for

almost five years in pursuance of the interim order granted

during the pendency of the Original Application, ue do not

consider it just and proper to direct the petitioner to

vacate the quarter assuming for the sake of arguments that

Shri P.P. Khurana, learned counsel for the respondents, is

right in saying that this particular quarter is earmarked for

the Executive Engineer, Maintenance Division *H\ Houever,

ua consider it appropriate to dispose of this application uith

a direction that the petitioner shall vacaite the premises

when alternate accommodation is made available to him. Ue say

turn for
so because the petitioner's ^llotment of the quarter by this

time would have arisen. No costs,
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